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O R D E R 

 
16.12.2019: Admittedly, order dated 7th June, 2019 has not been 

challenged by the Liquidator and it reached finality.  The Adjudicating Authority 

(National Company Law Tribunal), Principal Bench, New Delhi, by impugned 

order dated 5th November, 2019 merely observed that no further clarification is 

required and asked the Liquidator to comply with the directions in letter and 

spirit. 

 We find no merit in the appeal preferred by the Liquidator, therefore while 

we condone the delay of 4 days in preferring the appeal, the appeal is dismissed. 
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